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1[64. Provislonal pension where departmental or Judicial proceeding iy,
pending- (1) (1) In respect of o Government scrvant referred to in sub-rulg
Rule 9, the Head of Office shall authorisc the provisional pension oqu v,
maximum pension which would have been admissible on the basis of quah
service up to the date of retircment of the Government servanl, or if he was o
suspension on the date of retirement up (0 the date immediately preceding the s
on which he was placed under suspension,

(b) The provisional pension shall be drawn on cstablishment pay hill and;
to the retired Government servant by the Head of Officc during the p
commencing from the date of retirement up to and including the datc on wh
after the conclusion of departmental or judicial proceedings, final orders ar¢ ps
by the competent authority.

(c) No gratuity shall be paid to the Government servant until th
of the departmental or judicial proceedings and issue of final orders thereon -

Provided that where departmental proceedings have becn instituted 1
Rule 16 of the Madhya Pradesh Civil Services (Classification, Control and ApP
Rules, 1966, for imposing any of the penalties specified in clauses (i), (i) 2!
of Rule 10 of the said rules, the payment of provisional gratuity to the extent O
of the gratuities admissible under the rules shall also be authorised to b€ ?
the Government servant.

. (2) Provisional gratuity shall be drawn on establishment pay bill and P?’d
retired Government servant by the Head of Office after adjusting dues meh®
in sqb-rulc (2) of Rule 60, under intimation to Audit Office. Payment of pro ﬂ‘::
. g:::’t;’tzfgratmty made under sub-rule (1), shall be adjusted against fiod reﬁfﬂ’su
procecdinsanctt;o:led to such Government servant upon conclusiont »
sanctioncdgs ;s I:s l:ﬁ eevery Shaﬂ be made where the pension/gl'at“‘ty it
reduced or withhS an the provisional pension/gratuity or thc pensio gré

NOTH C'eld either permanently or for a specified period,. o
departmental or rSlet of provisional pension under Rule 64 is mandatory ¢
Judicial proceedings are continued. ]
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